I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 501 OF 2012
(@ SPECI AL LEAVE PETITION (CRL.) NO. 7686 OF 2011)

SATI SH ... APPELLANT
VERSUS
STATE OF HARYANA .. . RESPONDENT
ORDER
1. Application for inpleadnent/intervention is rejected.
2. Leave granted.
3. This appeal is filed against the judgnent and order dated

16. 09. 2011 passed in anticipatory bail application by the H gh Court
of Punjab & Haryana at Chandigarh in Crimnal Mscellaneous No. M
26433 of 2011. The High Court has rejected the application for
antici patory bail

4. This Court, on 31.10.2011, while issuing notice, has
ordered for release of the appellant on his furnishing the persona
bond of Rs.20,000/- with one surety in the |like anmount to the
satisfaction of the Investigating Oficer, subject to the condition
that he will join the investigation as and when required and shal
abide by the provisions of Section 438(2) of the Code of Crimnal
Procedure. In our opinion, the aforesaid order should be nade

absol ute and is nade absol ute. Appeal is disposed of accordingly.
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